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ಸ ೕಯ ವ ವ ರಗ  ಮ  ಸನ ರಚ  ಸ ಲಯ 

ಅ ಚ  

: ವ ಇ 12 ಸನ 2022, ಂಗ , ಂಕ:04.05.2022. 

ಕ ಟಕ ಹಣ  ಗಳ  ವ ರರ ಸ  ರ  ( ಪ ) ಅ ಶ, 
2022 ಇದ  2022ರ ಏ  ಂಗಳ 30  ಂಕ  ಜ ಲರ ಒ  , ನ  

ವ  ಇದ  2022ರ ಕ ಟಕ ಅ ಶ : 01 ಎಂ  ಂಕ 04   
2022  ಕ ಟಕ ಷ ಜ ಪತ ದ  ಪ ಕ ಸ ಂ  ಆ ಸ . 

 

2022 ರ ಕ ಟಕ ಅ ಶ - 01 

ಕ ಟಕ ಹಣ  ಗಳ  ವ ರರ ಸ  ರ  ( ಪ ) 

ಅ ಶ, 2022 

( ರತ ಗಣ ಜ ದ  ಎಪ ತ ರ   ವಷ ದ  ಕ ಟಕ ಜ ಲ ಂದ ಪ ತ  2022 
ರ  ಂಗಳ  04  ಂಕ  ಕ ಟಕ ಜ ಪತ ದ  ಷ ಯ  ದ  

ಪ ಕಟ ). 
 

 ಕ ಟಕ ಹಣ  ಗಳ  ವ ರರ ಸ  ರ  ಅ ಯಮ, 2004  
(2005ರ ಕ ಟಕ ಅ ಯಮ 30) ಮತ  ಪ  ಡ  ಒಂ  ಅ ಶ. 

ಕ ಟಕ ನಸ  ಮ  ಕ ಟಕ ನ ಪ ಷ  ಅ ಶನದ  ಇಲ ದ ಂದ 
ಮ  ಸದ  ಸ  ವ ಧ ಲ ದ ಂದ ಇ  ಇ ಂ  ಬ ವ 
ಉ ೕಶಗ  ಅ ಶವ  ಪ ಸ  ೕಘ  ಕ ಮವ  ದ  
ಅವಶ ಥ ದ ನಗ  ಉಂ ಂ  ಕ ಟಕದ ಜ ಲ  
ಮನದ ದ ಂದ;  

 ಆದ ಂದ, ಈಗ ರತ ನದ 213  ಅ ೕದದ (1)  ಡದ  ಪ ದತ ದ 
ಅ ರಗಳ  ಚ , ಕ ಟಕದ ನ  ಜ ಲ  ಈ ಂ ನ ಅ ಶವ  
ಪ , ಎಂದ :- 
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 1. ಪ  ಸ  ಮ  ಭ.- (1) ಈ ಅ ಶವ  ಕ ಟಕ ಹಣ  
ಗಳ  ವ ರರ ಸ  ರ  ( ಪ ) ಅ ಶ, 2022 ಎಂ  ಕ ಯತಕ . 

 

 (2) ಇ  ಈ ಡ   ಬರತಕ . 
 

 2. 9ಎ ಸ ಪ ಕರಣದ ಪ .- ಕ ಟಕ ಹಣ  ಗಳ  ವ ರರ ಸ  
ರ  ಅ ಯಮ, 2004 (2005ರ ಕ ಟಕ ಅ ಯಮ 30)ರ (ಇ  ಇ  ಂ  ಲ 

ಅ ಯಮ ಎಂ  ಉ ೕ ಸ ) 9  ಪ ಕರಣದ ತ ಯ ಈ ಂ ನದ  ಸತಕ . 
ಎಂದ :- 
 

“9ಎ. ಅಪ ಧಗಳ ೕಯ  ಮ  ಪ ಕರಣಗಳ  ೕನ ವ ಅ ರ.- (1) 
ಈ ಅ ಯಮದ ಅ ಯ ನ ಅಪ ಧ  ೕಯ ರತಕ  ಮ  

ೕ ರ ತ ರತಕ . 
 

 (2) ತ ಲದ  ಯ ವ  ಇತರ ನ  ಏ  ಒಳ ಂ ದ , 
ಚ ೕ ೕಶದ ವ   ಅ  ಆ ೕ ತ ವ  ಅಥ  ಹಣ  ಯ 
ದ  ಯ ಅಥ  ಕ ೕಷನ ನ ಒಂ  ೕ  ಯ  ಅಥ  ಹಲ  ೕ  
ಗಳ  ಅಥ  ಜ ದ ಹಲ  ೕ  ಗಳ  ಹಲ  ಪ ಥಮ ವತ ನ ವರ ಗ  

ಖ ದ , ಆಗ ಯ ಸಬ ದ ಅಂಥ ಅ  ಆ ತರದ  ಖ ದ ಪ ಥಮ 
ವತ ನ ವರ ಗಳ  ದ ನ ಪ ಕರಣ ಂ  ೕನ ಸ  ಆ ಸಬ   

ನ  ತ ಯ  ಳ  ಆ ಸಬ . ಂ ವ  ಡ ಪ  , 1973ರ 
173  ಪ ಕರಣದ ಅ ಯ  ಒಂ  ಅಂ ಮ ವರ ಯ  ದ  ಪ ಥಮ ವತ ನ 
ವರ ಯ  ಖ ದ ಅ ರ ಳ ನ ಷ ಲಯದ ಂ  ಖ  

 ಅದ  ಆ ಷ ಲಯ ಅಥ  ಅಂಥ ಅಪ ಧದ ಅ ರ  ಸ ಸ ದ 
 ಇತರ ಷ ಲಯ  ಅ ರ ಯ  ನ ಸತಕ .” 

 

3. 10  ಪ ಕರಣದ ಪ .- ಲ ಅ ಯಮದ 10  ಪ ಕರಣದ (3)  
ಉಪಪ ಕರಣದ ತ ಯ ಈ ಂ ನದ  ಸತಕ , ಎಂದ :- 

“(4) ಈ ಅ ಯಮದ ಅ ಯ  ಅಪ ಧದ ಅ ರ ಯ  ನ ಗ ಷ 
ಲಯ  ಈ ಅ ಯಮದ ಅ ಯ ನ ಅಪ ಧವ  ರ ಪ  ಡ ಪ  

, 1973ರ ಅ ಯ  ವ ರ  ೕ ೕ ಸ ೕ ಆ ಅಪ ಧದ 
ಅ ರ ಯ  ಸಹ ನ ಸಬ .” 

 

ವ  ೕ  
ಕ ಟಕ ಜ ಲ  

 

ಕ ಟಕ ಜ ಲರ ಆ ರ 
ಮ  ಅವರ ಸ ನ  

. ೕಧ  
ಸ ರದ ಯ ದ  

ಸ ೕಯ ವ ವ ರಗ  ಮ  
ಸನ ರಚ  ಇ  
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PARLIAMENTARY AFFAIRS AND LEGISLATION SECRETARIAT 

NOTIFICATION 

NO: DPAL 12 SHASANA 2022, BENGALURU, DATED:04.05.2022 

Ordered that the translation of ಕ ಟಕ ಹಣ  ಗಳ  ವ ರರ ಸ  

ರ  ( ಪ ) ಅ ಶ, 2022 (2022 ರ ಕ ಟಕ ಅ ಶ : 01) in English 

language, be published as authorised by the Governor of Karnataka under clause (3) of 

Article 348 of the Constitution of India in the Karnataka Gazette for general information.  

The following translation of ಕ ಟಕ ಹಣ  ಗಳ  ವ ರರ ಸ  

ರ  ( ಪ ) ಅ ಶ, 2022 (2022 ರ ಕ ಟಕ ಅ ಶ : 01) in English 

language is published in the Official Gazette as authorised by the Governor of Karnataka 

under clause (3) of Article 348 of the Constitution of India.    
 

KARNATAKA ORDINANCE NO. 01 OF 2022 
 

THE KARNATAKA PROTECTION OF INTEREST OF DEPOSITORS IN 
FINANCIAL ESTABLISHMENTS (AMENDMENT) ORDINANCE, 2022 

 

 (Promulgated by the Governor of Karnataka in the Seventy Third year of the Republic of 
India and First published in the Karnataka Gazette Extra-ordinary on the 04th day of 

May, 2022) 

 

An ordinance further to amend the Karnataka Protection of Interest of 

Depositors in Financial Establishments Act, 2004 (Karnataka Act 30 of 2005).   

Whereas the Karnataka Legislative Assembly and the Karnataka Legislative 

Council are not in session and not likely to meet in near future the Governor of 

Karnataka is satisfied that the circumstances exist which render it necessary for 

him to take immediate action to promulgate the Ordinance for the purposes 

hereinafter appearing; 

Now, therefore, in exercise of the powers conferred by clause (1) of Article 213 

of the Constitution of India, the Governor of Karnataka is pleased to promulgate 

the following Ordinance, namely:-  
 

1. Short title and commencement.- (1) This Ordinance may be called the 

Karnataka Protection of Interest of Depositors in Financial Establishments   (Amendment) 

Ordinance, 2022. 
 

(2) It shall come into force at once. 
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2. Insertion of new section 9A.- In the Karnataka Protection of Interest of 

Depositors in Financial Establishments Act, 2004 (Karnataka Act 30 of 2005) 

(hereinafter referred to as the principal Act), after section 9 the following new 

section shall be inserted, namely:- 
 

“9A Cognizance of offence and power to club cases.- (1) Offence under 

this Act are cognizable and Non bailable. 
 

(2) Notwithstanding anything contained in any other law for time being in 

force, if multiple First Information Reports are registered either in one Police station 

or in various police stations of the District or Commissionerate or in various police 

stations of the State against the same accused person or Financial Establishment 

relating to fraudulent default, then such an officer as may be prescribed may order 

for clubbing of subsequent registered First Information Reports into the earliest 

case and order to carry on common investigation. Further the common Final Report 

be filed under section 173 of Code of Criminal Procedure, 1973 before the Special 

Court, within which jurisdiction the earliest First Information report was registered 

and that Special Court or any other Special Court designated for trial of such 

offence shall try the same.” 

3. Amendment of section 10.- In section 10 of the principal Act, after sub-

section (3), the following shall be inserted, namely:- 

“(4) When trying an offence under this Act, the Special Court may also try an 

offence, other than an offence under this Act, with which the accused may, under 

the Code of Criminal Procedure, 1973, be charged at the same trial.”  
 

The above translation of  ಕ ಟಕ ಹಣ  ಗಳ  ವ ರರ ಸ  
ರ  ( ಪ ) ಅ ಶ, 2022 (2022ರ ಕ ಟಕ ಅ ಶ : 01) be published in 

the official Gazette under clause (3) of Article 348 of the Constitution of India. 
 

THAAWARCHAND GEHLOT 
GOVERNOR OF KARANATAKA 

 

By order and in the name of the 
Governor of Karnataka, 

 

G. SRIDHAR 
Secretary to Government 

Department of Parliamentary 
Affairs and Legislation 
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